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!;Ilortare of LiIIat m-I on &IltI (c) whether It 110 a fact that hun-

Ke"-De III Mabanabtra dreds of persons along with Siq-imllti 

"818. 8hri D~h.: 
Shd T. A. PaUl: 
IShrl Kamble: 
blui M. L • .Iadhav: 

'Shri D. S. PaUl: 
Shrl Muue: 

Will the Minister of pet...Ieum UId 
Chemicals be pleased to .tate: 

(a) whether GO\'ernment are aware 
of Ibe acute shortase of Uaht Diesel 
Oil and Kerosene in Maharaahlra 
State; and 

(b) it so, the e!!ort. made to secure 
the speedy supplies of the above com-
modities to Maharashlra? 

TIle MIDIIAr or PetroieDIII MIl 
CIwaIeaIs (Shri A1a~): (a) Sup-
plies of Kerosene to Maharasbtra in 
recent months have been adequate to 
meet the normal demand. Supplies of 
Lisht Diesel Oil to Maharashtra since 
October, 1885, have .been considerably 
~ore thaD in tb. corrollPDnding period 
from betoher. 111M. 

(b) State-wise Company-wm. quotas 
of Kerosene bave been &xed from 
1-3-11188. A supply plan for Light 
Dle .. 1 011 Is drawn up eacb month 
and the quota tor Maharashtra Is 1Iz-
ed keeping 10 view the avallable sup-
plies aDd demand. of all areas suppli-
ed from till! produeUon or Bomba,. 
Re/lnerlea 

Fast ., IIbrimati Harollnl Dm 

Oft,. Shri Bh'amnrtllJ SWIIIII,.: Will 
the Minister of B_ Main be 
pleased to state: 

(a) whether any representations 
ba"e been reee\"ed by this Ministry 
from Shrlmatl Slu'ojlnl Devl of My""re 
and other penon. and the Govern-
tnf'nt of My..,..., .... prding th~ where-
abouts of Shrl ltakodkar, PreIIdent of 
Goa Coone-: 

(b) If BO, what 1'I!p1, hal beoon """t 
to them: • 

Sorojini Devl of Hospet have started 
public fast In MYIore State to ee\ 
some kind of autbentlc reports from 
the Central Intelligence, Bureau 
Officer appointed for t1.e purpose by 
his Ministry; and 

(d) if so. what further steps have 
been taken in this behalf? 

The Mlnlster of State in the MiDIs-
try of Home Alrairs ud MIDllller Of 
Defence SUPiliies In the M1ftlstrJ of 
De'eftce (Sbri HaW): (a) and (b). 
Yes. Sir. Exrepl for aeknowlpdg-
ment jn one case, no rep:y was con-
sidered necessary as urgent steps were 
taken to assist the Mlhara.htra Gov-
ernment In the Inve,tigation. 

(e) Shrimati Sarojini Kottur Shel-
lar observed n fast from the morning 
of the 26th Fabruary. 1966 to the DOOll 
of 5th March, 11186. However, It dlel 
not attract much general notice. 

(d) Adequate ""PI bave been 
taken to expedite the Inve.t~atlon. 

MIso Bebellloll 

"810. Dr. L. M. SIngh"': Will the 
Minister of Rome Atral ... be plealed 
to ataIP.: 

(a) whether It is a fact that the 
armed rebellion by hostiles In M1ro 
bm. diltrict of A .. am hal been 'Ub-
stantlally queUed; 

(b) whethrr band. of ho,til.s hove 
been f" .. lIng towards th .. inlprnatlonal 
borde .. In • bit! to escnl'<' Inlo the 
Chin hili. in Ih. Eo,'. Ankan in the 
South and East PakiJrlan In th .. Welt: 
and 

(c) if 10, the action taken hy Gov-
ernment In thb; rellardf 

The Depot, Mlnlstrr In t .... Mlnl"'r, 
.r Hn"'e Mal .. IlIhrl Vld,.. Charao 
Shakla': (n) teo (0). Union Homo Mlnio_ 
ter has al .... ady made a del?i!ed .tate-
mrnt on the .ubject in thi. House on 
25th March I D68. There I. nothing to 
aeld to that statement. 




